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/ibD hk% (LB“A*AN“WGAITfGHz” We have als? heard Mr. A. Deb Roy, learne
| | !; Sr. C.G,5.C., for the respondents,
P Considering the facts and circums-
/(gyz4ﬁf %Eg;’* tances of the case, the contempt notlce
stands discharged,

G.P, 18/2003 | "z/,.'q/\

07/5.2003 Present : The Hon'ble Mr. Justice D.N.
Chowdhury, Vice-Chairman,

The ch'ble Mr., S.K, Hajra,
Member (A) .

Put up again on 30,6,2003 to
enable Mr. B.C. Pathak, learned Addl.
C.G.S.C. to obtain necessary instruction
on the matter. In the meantime, office
may serve a copy of the applicatioﬁ
to Mr. B.C: Pathak, learned Addl. C. G.S.

G, without judgment,

g -
Member éiZZ:éﬂég;Qan f
mb

30.6.2003 Issue notice to show cause as

to why the contempt proceeding shall

not be initiated.

List again on 4.8,2003 for
orders,
Vice-Chairmaé’
mb

4.8.2003 Present : The Hon'kle Mr. Justice D.N.
Chowdhury, Vice=Chairman,

The Hon'ble Mr. N.D, Dayal,
Administrative. Member.
Perused the-contempt application
and also affidavit submitted by Mr. P.K,

Chetterjee, Cheif Post Master General,
N.E. Circle, Shillong, the minutes of
Circle selection committee held on
29,11,2001, the order issued by the office
of the Chief Post Master General N.E.
Gircle, Shillong dated 1,.5.2003 and
consequence order dated 10,7.2003 address-

ed to the applicant 3mt. Gopa Nandi (Deb)

;7 b\;/’—~”——xff

Member Viée-Chairma
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL RRIXNRIRIK

PR INCIPAL BENCH

CosrMempt ?f&\wk\”ew\ No. 1& /0{3, WB@A—\CKL\

IN THE MATTER OF

smti, Gopa Nandl(Deb),
W/0. - Nitai Lal Deb,
Bhati abhoynagar,

West Tripura, agartala.

'+ « . Applicant,

-t Versus :-

sri S.C. Datta,

Director General of posts,

New Delhi.l.

sri P.K. Chatter jee,’
Chief Post Master General,

N.E. circle, Shillong - 1.

Smti, Trishaljit Sethi,
Direcgtor of Postal Services,

Tripura state,

anti, Kuntala'Biswas,

Sub-Divisional Inspector of Post

Offices, Agartala, East sub-Division,

Agartala - 799 001.

. L

. Respondents,

$=- an 2pplication U/S-23 of the
Contempt of Courts act, 1971

read with Section-17 of the.

Administrative Tribunal act,1985.

Contd,p/2.

agartala - 799 001.



The above named Applicant submits as follows

before the Hon'ble Tribunals-

1. That, the aApplicant filed an Application before
the Hon'ble Tribunal against the Order, dated 20.4.2001, .
( Annexure-6 to the 0.A.) by the said Ofder her service
was terminated. Before the said illegal termination
the petitioner was serving as EDPBM. Without regulari-
sing her as EDPBM her service was terminated. Be it
stated here that, at the time of termination the
prayer of the petitioner for compassionate appointment

was pending before the Respondents,

2. That, by Order, dated 28.02.02 , passed in 0O.A.
No, 194 of 2001, the Hon'ble Tribunal disposed of the

application with the following observation,

* I am not inclined to go into those issues
since on the own showing of the Respondents the appli-.
cation of the ppplicant for compassionate appointment
was forwarded to the Chief post Master Genéral, N.E,
Region, shillong, on 12.06.2001, I am of the opinion
that the matter should be sent back to the Respondent
authority to consider the case of the ppplicaht as
per law either for compassionate appointment of for
or anting temporary status. Needless to say that the
SCheme for granting temporary status is applicable
to all casual labours . Mr. B.K. Sharma, L'd Senior

Counsel for the applicant also drawn my attention to

contd...p/3.



a full Bench decision rendered by Hyderabad Bench
of the Central Administrative Tribunal in O.A. Nos,
912/92 and 961/92 on 7.6.1992 , in the case of Sakkubai

and N,J. Ramulk -V/S- The Secretary, Ministry of

Communications etc., & four Others, reported in Full

Bench Judgements of Central administrative Tribunals,
1391-.1994 , Vol.-III, 209. Tbe said decision took note
of the Order of Ministry of Communication No. 45,24/
88-SPB , dated 17.05.1989 , which also coveré EDAS,
Admittedly the applicant worked as EDA with effect
from 19.10.1995 , till she was terminated from service
by Order , dated 20.04.2001. The said period need to
be computed for considering hié case for conferment

of temporary status in Group-D Post in accordance

with casual labourers (Grant of Temporary‘status and
Regularisation) Scheme., The Respondents are accordingly
directed to consider the case of the Applicant as

per the above obserbations as per law. It is also

made clear that the applicant shall not be entitled
for any arrear or emoluments arising from conferment

of temporary status.,

With the directions made above, the application
stands disposed of. There shall, however be no Order

as to costs.*®

3. That, till date the Respondents have not
complied with the direction of the L'd k%® Hon'ble

Tr ibunal as referred alove. The Petitioner have

contd.. .p/4.



brought the matter to the notice of the Respondents

so that thegy can comply with the Judgementand direc.

tion given therein,

4, That, by not comparring with the direction

of the Judgement the Respondents have been causing
wﬂ@fui and deliberate violation of the direction of
the Hon'ble Tribunal‘and it is nothing but contempt;:
of the authority, dignity and prestige of the Hon'‘ble

Tribunal,

5. That, the ppplicant is sufferiﬁg tremendous
hardship and inconvenience and due to such deliberate
and wilful contempt of the Hon'ble Tribunal till date
her prayer for compassionate appointment has not been
considered and temporary status as EDPBM has not been
conferred on her»inSpite of the direction of the

Hon'ble Tribunal to that effect;

6. That, for this reason the Respondents have
became liable to be proceeded against for the contempt
of the Judgements of the Hon'ble Tribunél and contempt
proceeding against them should be drawn up to ensure

due compliance of the above referred Judgement of the

Hon'ble Tribunal.

7. . That, the rest would be submitted verbally at

the time of hearing,

Contd..p/5.
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8. That, no petition has been preVi¢usly filed
by the Applicaht before the Hon'ble Tribunal for drawing

up contempt proceeding.

9. That, the Order which is being sought by the
Appliéant from the Hon'ble Tribunal is to the effect
that the ReSpondeﬁts.would be.dirécted to allow the

Applicant to resume her duty as EDPBM and there after
to regularise her service with effect from the date‘
®f from which she had/has been working as EDPBM with

all benefits of seniority etc.

Unde: the circumstances, statea above, it
is submitted, that, Hon'ble Tribunal may be kind enough
to inftiate contempt proceeding‘against the Respondents
for wilful deleberate violation/ disobedience 6f the
direction of L'd Hon'ble Tribunal as giﬁen in the
Jadgement above referred Hon'ble Tribunél mgy also
pgss any further oOrder/ Orders may be considered fit

and proper,

For this act of kindness the applicant(},as

in duty bound, shall ever pray.
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BEFORE THE NOTARY PUBLIC
AGARTALA : WEST TRIPURA

AFFIDAVIT

I snt, Gopa Namdi (Deb),w/O.srdi Nitai lal Deb, of Bhati

Abhoynagar, p.S.West agartala,Dist. west Tripura,by Nation-
ality - Indian,by professisn - House wife, aged about - 45 yrs.
do hereby solemnly affirm and declare on oath as follows :-

That, I an the applicemt of this application U/s 23 of
the contempt of Courts act 1971 read with section of
the administration Tribunal Act 1986 and as such I am

well conversgnt with the facts and circumstances of the
irstant application, filed by mysélf, as stated herein

above,
Thig is true.

That, the safements made in Para 1 to 9 of the instant
application -axe true to my knowledge and the rext of this
instant application are my humble submigsion and prayer
before the Hon'ble Tribunal for consideration,

This is ture,

The acknowledgement whereof,
,% "&& I do hereby sign this affidavit on

l‘) “’ oath before the Notary public of this

Hon ‘ble Tribunal on this 25th day

[
of Feb, 2003 at Agartala Court Com=

pdund.
The deponent is known
to me and identified
by me,
‘ Nando W/J&/VW/}/CIJ@
%V';’ocate. 15, L03 Deponent.

J.M GHOSH
NOTARY Covt. of India.

REGD NO-1653 oF 2000
Wast Tripura. o



___AFFIDAVIT.
SOLEMNLY AFFIRMED & DECLAREL: -
‘ BEFO’%E ME

oF Il .. § <R Mands CD eb
~ IDENTIFIED avy/&‘ i il N VJA HM

THisS DAY OF L. 55 n.Rk.0.0D .
AT AGART ALA..L 220, /kﬁ f 4.9

uﬂ;ﬁ) 25 w}

NOTARY, Govt ofindia !
REGD. 1653 /2000 |
- West Tripuss.

4o o ﬂ/0—°7 s Y,

ICLE',V\}.‘J\}\ <d Y e
andl $J~W wWMJ P‘b"f)fxw\,(ﬁ .

Mifadd Nends

Advocele ,
382,03
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CHARGE

Efincigéi Bench Guwahati_

Centempt Petition Civil No.w"

Central administrative Tribunal Guwahati Bench hereby

- chgrges you (1) Sri s. C. Datta,Director Ggeneral of posts,

New Delhi -1. (2) sri p. K. Chatterjee,chief Post Master General,
N.E Circle, shillong - 1. (3) Smt. Trishaljit sSethi,Director

of Postal Services, Tripura state,agartala - 799001, (4)smt,
Kuntala Biswas, Sub-Divisional Inspector of Post offices, Agartaly
East Sub-Division,Agartala = 799001, ====== Respondents.

as under -

That all of you, have not complied till date with the
direction giver by :the Hon 'ble Tribunal in Judgement Dtd,
28,02,2002 passedvin O.A, N0O.194/2001 as you have not yet
consider the czse of the petitioner for regularisation under

the scheme and or for conférring temporary status on her in

Group - D posts.

Contd...p/ 2,
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Thereby you have comumitted the contempt of the
A
Tribunal Punishable U/s 23 of the contempt of courts Act,
within our Cognisance,

You are hereby directed to be tried by thié Tribunal

for the aforesaid charge,

Signature of the Hon ‘ble |
member(s).

The charge was read over and explained to the alleged

contemner and their plea was recorded as under ;-

(1) Do you plead guilty to the charged 2

(2) Do you have anything else to say ?

Signature of the alleged | signature of the

contem her, Hon '‘ble member(s)
presiding over the
Bénch,



" - CENTRAL ADMINISTRATIVE TRIBUNAL < &

- ewessByéidvocate-Me. B.K.Sharma.

againsé'the order dated 20.4.2001 (Annexure-6

GUWAHATI BENCH

* Original Application No. 194 of 2001.

Date of decision : This the 2,?/1 day of February,2002.

. it |

.an‘ble‘Mr. Justice D.N.Chowdhury, Vice-Chairman. "

B

Smtl Gopa Nand1 Deb, . _ R
““W/o Nitailal Deb o y

Bhati Abhay Nagar, :
West Tripura, Agartala.

-versus-

1. Union of India = . S
Represented by the Secretary to the L
Sovt. of India, Ministry of e
Communication, Department of
Posts, Dak Bhawan,
New: Delhl—

\ The! Director General of Posts,
‘yewﬁDelhl -1,

3. The Chief Post Master Genera!,
ﬁ E.Circle,
Shlllong =1.

(.J
q
<

The Director of Postal Services,
lrlpura Stdte/ Agartala-799001.

Sub-Divisional Inspector of Post Offices,
Agartala East Sub-Division
Agartala-799001.

3
|
|
' s : .
By Advdcate Mr.A. Deb Roy, Sr. C.G.S.C.

CHOWDHURY J. (V.C.).

| This application 1is ~directed and

: . . R G AR,
passed by the respondénts terminating the serv1ce- of =

applicént. The applicant also sought for further dwngctaohrr

for conferring the benefit of regular serv1cg uhder the'

. \c'" ik
P R
¢

respondents.

KA



2%2; Tne father of the applicant Hiralal-iNandikuwas

: Working as Branch - Postmaster at Krishna Nagar ~{since

"

’deceased). Her

father went on leave and during hgs absence

on leave on- tne rlsk and respon31b111ty the applicant was’

A

the EDA Krishna Na@ar Branch”“”

owed to work,ln place of

,flce vide order dated 26.10. 1995 The appllcant prov1ded‘
!
‘necessary securlty and other materlal records. The!father of

1Y

+

fthe(appllcant died on 9.3.1997 whlle he was on leave “Thé'

Vl

pollcant prayed before the authorlty - for he? regular;

74;.'.

appointment as EDPBM. No actlon‘was taken on the ° prayer of

[ . _5‘.\_.;‘;'

‘the appllcant'for regularlsatlon of her serv1ce as EDPBM

I

The appllcant was allowed to act at- EDPBM Thegauthorlty

a8

took steps for filling.'up the‘ vacant post and ; sent the

» : P ;_ e Ty
N red_'SitiOn to the Employment Exchange for ispo
.baﬁdidates The Case of "the applicant was also conSigeréd

e N S
s Accordgng to the applicant her case was not considered,in'
PN R
\

3\ rlght sperspectlve. The respondents took steps to

N

e ."6\

§he submitted a representatlon. By the

/‘
.fﬂ ed 20.4. 2001 her serv1ce was termlnated

N

preferred appeal and

t” appropriate remedy the applicant moved

A

assalllng the actlon of the- respondents.

'Z.ff* The respondents submitted its written statement

In the written» statement the respondents stated

She worked as substltute during tne leave

period of‘the EDBPM who subsequently explred on 97

W " _..,. jl.’ o
Theﬁ respondents stated. that the appllcant contlnued~»her-w

service uUnauthorisedly  ti]) the impugned order . of:

Lo . N

L . B P '
termination was ‘issued. The. nomination of her fathepr

ao mdLlLdlly came to an end on 9. 3. 1997 The.applicant:was?Tu'

'bontd.{ X




> N\
‘aSKed to apply for appointment on compassionate grodnd. The

'applicant applied for appointment on compassionate ground

and the application of the applicant for compassionate

app01ntment ‘was fordwareded to the .Chief

1 wu(W A

General,- N;Etéircle, Shillong Vide Ietter No. A -2 dated,:

Post Master

”12:5.2001. ‘The respondents in thelr written. statement also;

‘.

expressed its mlsg1v1nus as, to whether the. applltant could

A

be considered . for appoLntment on compassionate ground.;The

~ -w"' -

appllcant belng a married daughter she would no} fall a.

o fedagsd Wl

dep%ndent famlly membur, more so

when the . wf,
deceased is alive she coula not be considered es_a‘

dependent for appointment on compa531onate ground.

3. - Heard Mr. B.K. Sharma, learned Sri? counsel
appearin; on behalf of the applicant and Mr.
- learne ét. c.G.s.cC. | .
/,/;jﬁé' 4. | I am not inclined to go 1nto those 1ssues sin,
ﬁ?’ %» on the wn show1ng of- tne respondents the appllcat;on of t@

appllcadt for compa551onate appointment was forwa e

i
'.LPLQQN’ Post Master General,

Q§£®ETF‘z ®
T

N.E.Region, S

<©.2001. I am of the opinion that the mattef";

sent back to the respondent authority to consider the%cgse
of the -applicant as per law either for compass;%pete

appointment or for granting temporary status. Neédleg

‘say that the scheme, for granting temporary - status is-
o | .

applicabﬁe to a%l Casual  Labours. Mr. B.K. Sharma,

[

learned
P
counsel for the applicant also drawn my attentlon‘to a'

1 b

Ffull Bench decision . rendered by Hyderabad Bencb oQ the~“

Sr.

‘Central Administrative Tribunal in O.A. Nos. 912/9@ ‘and

9617792 on 7.6.1993 in the case of Sakkubai 'and N.J. Ramul

vs; The Secretqry, Mlnlstry of Communlcatlons et& &Qfou.

-
ors. reported in Full Bench Judgements ofﬁ‘ C ntrai

— ; w Cnerert

Administrative Tribunals 1991-1994, Vol III, 209.: Tha spld

. Contqtiﬁ,ﬂ.

~'.. \‘V ’
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jecision took note of the order. of . Plnlstry of Commuﬁlcatlon

-

- " ) "”'“ Aln. )
no. 45/24/88—SPB datted l7.5.l989 ‘Ithh al'so covers EDAS.

r\om;ttedly the applicant worked as EDA w1th effect from_

T Ty L
A T * -

l9 lO 1995 till. she was termlnated' from .serv.lce‘ by order

:g dated 20.4.20(3i' The said period "heed to be comp%_ted for
§ considering his case for confermentz of temporary s;t'atu‘s in

A Groob D post 1in accordan.c,e'wj.th' casual labourers (Grant of
A ',I.‘e_ porary statij‘fs‘. a‘.bd'Regul‘a'r.isati,oh,fl Scheme .. The respondents

ai'r—'.e,r»accordlngly directed to con:-:sider the case” of ‘the
applicant as per the above observatlons as per-law. It ig%Ws.

also made clear tht ,the applicant shall not be entlt_led for |

: : - K]
any arrear or emoluments arising from confegment of .
' 9 ) faws,
Y __..Lemporary status. ' -
eG

e Vv :
SN SO, - With Lhe directions made above, the appllcatlon

o N stanés disposed of. There shall, however be no or%er as: tO“' T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Soach

QAT Guwehet

GUWAHATI BENCH :¢3 GUWAHATI

CePe NO. 18 OF 2003
-IN O.As NO. 194/2001

Smtie Gop/Nandi (Ded ).

eessse EElicant

- Vg~
Union of India & Ors.
esece« Respondents.
- ind -

In the matter of

Affidavit submitted by Shri P.X.
Chatterjee, Chief Postmaster -
General, N.E. Circle, Shillong-1,

alleged contemner No.2.

The humble Contemner Wo 2 begs to submit -

Te  That save and except what has been specifically

admitted herein below in this affidavit, all other statements
made by the petitioner in the C.P. may be treated as denied by
the answering respondent and further does not admit the state-

ments made by the petitioner which are contrary to and/or

inconsistent with the records of the case.

Conftd-....



..2- ' ' : ‘

2 That with regard to the statemeﬁt made in §ara-1,
qf the contempt application, the respondents beg to state that
it is true that the applicent filed an application under Oeie
No . 194/2001 before the Hon'ble Tribunal, Guwahati challengiﬁg
the order dated 20.04.2001 of the respondents. Regular BEM
Sri Hira Isl Nandi procecded on leave for 180 days from 21.11.96
by hending over charge to Smt. Gopa Nandi (Deb ) to work as
nominee/substitute at the risk and responsibility of Sri Hiralal-
Nandi. Sri Hiralal Nandi regular BPM expired on 09.03.97, |
hence nominee arrangement also automatically expired‘with the
death of Regular BEM on 09.03.97. So regularisation of her
services as BEM without going through the procedures 1laid down.

wovs ol Aese b
by the department,\ Farthér her application for compass1anate
appointment with synopsis was received by the circle office
Bhillong on 19.5,2001. The Clrcle Selection Committee meeting

for compaséiqnate appointment held on 29.11.2001 could not

,consider her case for appointment on the ground that " The
applicant isa marrled daughter of deceased employee. She

therefore, can not be considered as dependent of the Ex*emplovee.

\More over the son of the Ex-employee is a Govt. employee.

ence the case is not re-commanded " para 3(3 Y.

A cbpy of the letter is annexed herewith and
merked as Annexure= 'A'.

B That with regard to para 2, of the contempt

application the respondents beg to_offer no commend e

COﬂ‘tdooo-oO
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4. That with regard to the gtatement made in para
3, 4 & 5, of the contempt petition, the respondents beg to
state that before comment the deponent respectfully submits
the respondents do not have the slightest intention to dis~
obey or dishonour the order of the Hon'ble Tribunal. The

re spondent s have not done anything for dis-obedience willful
or otheryise of the order of the Hon 'ble Tribunal. The res=
pondents also make respectful submission to0 the Hon'ble
Pribunal about the circumstances causing difficulty on the
part of the re pondentse

The order dated 28. 02.2002 of the Hon'ble Tribunal

was received by this office on 23 3-2002- Thereafter the

matter was taken up with the higher authority for guidance

in the matter and implementation of the order as the applicant
nad no official status but was 2 nominee/substitute of an

ED official. In this context it is respectfully submitted |

that a decision in the matter of appointment has t0 traverse
through a numbeT of channels. In the jinstant case, the
expression is that the case should be disposed of as per
lay either for compassionate appointment or for granting
temporary status, created some confusion in the interpre-
tation of temporary status to GDSDA and as guch matter

was referred %o Selection Committee for consideration
afresh for conmpassionate appointment under relaxation

of normal rules on gpecial ground « After completion of

the entire process of compgssianate appointment and



- -

| -holdigg/of Selection Committee Meeting on 24+3.03 and on 2.4 .03,
4 yd — —

_t}}e/committ/ee approved her case for appointment as 6DSMD on

| /'c/:ompa/,.s‘sj.onate ground along with other casese. Accordingly the
/ direction of the Circle office Shillong was conveyed & to DPS/

Agartala under Memo No. Staff/175/SEL/2001 dated 1.5.2003 .« She

was appointed provisionally as Gramin Dak Sevak Mail Deliverer
under Memo No. A .2/Barjala/GDSMD dated 10.7.05. according to

her willingness to work as such.

V)

Copy of MO Ws annexed herewith
and marked as Annexure=- B and Copy of M.0.

Dated 10.7.03 is annexed herewith and marked

\ as Annexure= C. respectively .

Phat it is submitted that the respondents have
complied with the order of the Hon'ble CAT and it is further
submitted that the respondents acted with regard and respect
4o the order of the Hon'ble Tribunal and they did not do any= |
thing to vilate the order of the Hon 'hle CAT not to speak of
willful and delibérate violation of the order of the Hon'ble

CAT.
It is further submitted that the re spondents have

not committed contempt of the Pribunal and as such the contempt

proceedings may be discussed to meet the ends of justice.

Affidavj-tooooo ees
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I, PXe. Chatterjee at present working as Chief

Postmaster General, N+E. Circle, Shillong, do hereby solemly

- affirm and state as follows ¢~-

1. That I am one of the respondents and I am
acQuainted with the facts and circumstances of

the casee.

2e That the statements made in this affidavit in
paras 2 and 4 are true to my information being
matter of records and statements made in paras

1 and 3 are true to my knowledge.

And I sign this affidavit on this th day of

&QW hisee Oy

Deponent .

July, 20030 :

Identified by

Advocate Solemnly declare and state by the
deponent who is identified by Shri
A+ Deb Roy, Advocate on this th
day of July, 2003.
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MIMUTES QU ClRCLE SELECTION COMMITTEE MEETING LIELD ON 29-11-2001 TO

~# DECIDE COPASSIONATE APPOINTMENT CASES.

)

Circle Selection Committee consisting of the (ollowing officers met on 29-11-2001 to consider the

applications for appointment under relaxation of normal rules under compassionate ground. :- ‘
) A Shri V. Chitale, Chief PMG - Chairman !
7) "+ Shri Lalhluna, D.P.S. (I 1Q) - Member
3) Shri F.P. Solo, DPS Kehima - Meniber

‘ 'The commitice after consideration of all the relevant records placed before them in respect of 21
‘(Iwenly one) cases recommended, the following 8 (eight) cases for appointment in the cadre as indicated against
eah, - : ‘

TPasticoiors of the candidate - Educationul Community Post applied for Name of the
R ‘ s qualification Division allotted to
I.. Birajit Singh, S/O (L) L. C. 10+2 oc . PA A Arunachal Pradesh
Singly, 1:x-SPM Arunachal Dn. : Division.

Miss Reemayona  Nonbri *D/O | 1042 ST PA ' Meghalaya Division.
K.5. Biah, PA Mcphalaya Dn

Smti Lila Rani Nath, W/O Sunil Class-VIll oBC 1 Gr.D P.S.D., Silchar.
Kr.Math Ex-Gr.D PSD Silchar. . -

A, Thaisii, S/O L. Ashio,Ex- | Class-Vili ST EDA ‘ Manipur Division
EDMC Manipur Pn. s o , : :

Smiti 1. 1homcha Devi, W/O S.K. | HSLC 0ocC ) EDA Manipur Division
Shavmn, Ex- EDDA, Manipur L o : A

- { Sujit Dutta, S/O Sushil Kr. Dutta, “Madhyamik | OC EDA ‘ Agarttala Division

FxEDDA, Agartala Dn. ‘ - A i ,

Gaulsm Saha, S/O Haripada | Madyamik oC EDA Agartala Division
Saha, Vx-ED BPM,Agartaladn ) .
Tapackr.Biswas, S/O R. K Madhyamik oC EDA , Agartala Division
i!i;:ly_:_y_f_f__l,ix-BPM, Agartala Dn.

2. The Committee did not consider the following cascs as they cannot be appointed within a period
of one year in terms of the Die’s letter No. 14014/18/ 2000-Est(D) dated 22-6-2001 duc to non availability of

vacaney.i-

[ Tauticulars of the candidate Post applicd for Division

Mi=s Madhumita Pukrayastha PA Dharmanagar
Do ke A.R.l’iqr_kayaslhaf, Ex SPM Churaibini ' Division

Ganenda Shekhar Das ' PA Dharmanagar
_S/olate G.K.Das, Ex SPM Panisagar : | Division
Safvabnata Roy - o ' PA ' Agartala Division -
Stot e G.KL:Roy, Ex PA Agartala , ,

Miss Malina Das . PA : | Agartala Division
_u Late Raimohan Das Ex 0.S.Mails Agartatia ‘

Santann Goswami : Postman Dharmanagar -
Siv ke Sachinandan Goswami, Ex Gr-D . Division

. Laliothanga - i Postinan Mizoram Division
| §%0 1ate C. Laldika . Ex Gr-D |

[



|.-; P/ —
Pallab Sarkar EDA . Agartala Division \;"'
Br/o Lale Sampa Sarkar EDBPM : e
Narayan Dutta R EDA Agartala Divisi’uj.'_“
So Late Premnath Dutta , Ex Gr-D Agarta;a ‘

e
3.
against each. :-

" The following cases have not been rccommended by th Committee for the reasons as indicated

Particulars of the | Post applied for Division Reasons for rejection
candidate _
Swapan Mitra Das EDA Dharmanagar The applicant is having his own family
S/o. Late B.K.Das, Ex Division and maintaining them since long. He,
BPM therefore, cannot be ftreated as
o dependant  of deceased E.D.
. & . Employee. Moreover there is no
vacancy also. Hence it is not
|_recominended.
Miss Bina Rani Reang EDA Dharmangar As the wife of the deceased offjcial is
D/o I .nte Bhaktiram Reang Division, a govt. employee, the family is not in
ExBPM indigent condition. The applicant does
' f \,‘ not possess requisite qualification also. &
' | Hence itis not recominended . ﬁ
4 Smti Gopa Nandy EDA Agartala Division | The applicant is a married daughter of , #
/ D/o FLate Hiralal Nandi deceased ED employee. She therefore, Cot
- | Ex-BPM ' cannot be considered as dependant of
' the ex employee. Moreover the son of
. the ex- employee is a Govt employee.
Hence the case is not recommended.
4, The following cases should be submitted for 1-ext meeting after ¢ faining all wanting information. :-
Particulars of the candidate Post applied fi+ Division
Shri Bhabhotosh- Das EDA Agartala Division
-Sibu Prasad Sil EDA Agartala Division
5. .The Divisional /appointing authoritic - are to ensure that the appointment is made afler observing all

requircd formalities and

(V. (.‘}.itﬁl
Chitf PMG
Chairinan

is within the stipulated 5%« of the vacancies .

t(\l&mu..jté/ﬂ\\\v\

D.P.S. (11Q)
Member.
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C_./(: o, SZO)nlo,

D..S., Kohima
Member
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'DEPARTMENT OF POSTS: INDIA

ANNEX u@ - — A

OFF¥CE OF THE CHIEF POSTMASTER GENERAL N.E. CIRCLE: v .
| SHILLONG-793 001.

-\

Memo No.S"AFF/ 175/ SEL/2001

Dated at Shillong the 1.5.2003.

. Approval of the Chief Postmaster General, N.E. Circle, Shillong, is
hereby accorded to the appointment of the following candidates to GDS/GDSBPM
cadres in different Units on Compassionate ground in relaxation of normal Rules -
as indicated below.

VI

| Cadre to |

Name of Candidate: D.0.B Educa-. Division

No. L tional - |which | allotted

Commur | Qualif- approved
nity ication 1
1. | Shri Imtimeren As,S/o (L) HSLC - | GDS | Nagaland
Anumimba,Ex-GDSBPM,Longmisa :
' (ST)
| 2. Smti Uma Rani Deb,W /o (L) Cl-vlll GDS Agartala
Rakhal Ch:Deb,Ex- :
EDBPM,Lankanura B.O. (0OC) )

3. | Shri Dulal Debnath,S/o (L) : Madhyamik | GDS | Agartala
Manindra Kr.Debnath,Ex- —
EDDA,Baldakhal B.O.. (OBQC)

4. | Smti Rinku Poddar,D/o (L)Ranjit Macdhyamik | GDSBPM | Agartala

" | Poddar,Ex-EDBPM,Killarbazar :
B.O. , v (0Q) .

5. | Shri Subhash Debbarma,S/o (L) BA GDSBPM | Agartala
Ranjan Kr.Debbarma,Ex- : '
GDSBPM,Sangkuma Bari EDBO (ST)

6. | Smti Jayanti Maishya Das,W /o Cl-VI GDS Dharmanagar

: (L)Gauranga Rn.Das,Ex- ,Balchar :

- . | EDBO : ' ' (SC) - ) :

7. | Shri Rhondamo Kithan,S/o (L) Cl-VlIl GDS Nagaland

- Lolemo Kithan,Ex-EDMC,Englan
B.O. L (ST)

'8, | Smti Rina Rani Das,W/o (L)Dula Cl-Vill GDS Agartala
Ch.Das,Ex-GDSMD,Bisalgarh 8.0.

. | (SC)

9. Smti Lalsailovi,W /o (L) Cl-VIII GDS Mizoram
Lalremruata,Ex-

GDSMD,Sabualkawn B.O. (ST)

10. | Smti Chandana Choudhury,W/o Cl-VIi GDS Agartala
(L)Uttam Choudhury,Ex- : :
EDDA,Ghorakappa B.O. (0C) , L

11. | Smti Dipti Rani Chakraborty,W/o Cl-VIII GDS Dharmanagar
(L) Paresh Chakraborty,Ix- ‘ : -
GDSMD,Kanchanpur S.0. (0Q)




Shri chandra Sckhar Cl-vili GDS
Debbarma,S/o (L) Agore
Debbarina, Ex-

GDSMD,Maharanipur S.0.

12. .

(81 '

Dharn lal‘l:élll-'_

\

N

-~

13. | Smti Least Pretimony Marak,W /o HSLC GDS
(L) Caxton D.Sangma,lEx-

EDDA,Bajengdoba EDBO

(§1)

Meghalaya
A

14. | Shri Debabrata Deb,S/0 (L) Madhyamik | GDS

Dhirendra Ch.Dch,Ex-

EDDA,Ramdurlavpur EDBO (0OC)

Dhéaranagar

Shri Anup Kr.Gupta,S/o (L) Anil Cl-VIli GDS
Ra.Gupta,Ex-GDSMC,Banbazar
B.O.

(©Q)

Dharmanagar

GDS
(Packer)

16. | Smti Khricketou-U",W/o Cl-vili
(I)G.Kakiyie,Ex-GDSBPM,PW D
Colony B.O.

Shri Krishna Kumar Reang,S/o (1)
! Ram Sadhu Reang, Ex-

GDSMC, Piplacherra EDBO

(51

Cl-Viil 1'Gps”

Nagalancd

Dharmanagar

457
‘ GDS
BPM

Smti Chhaya Rani Banik,W/o (L) Madhyamik
Rabindra Ch.Banik,Ex-
SPM,Salbagan S.0,

Smti Sangamitra Das,D/o (L)
Bilwamangal Das,Ex-
SPM,Salbagan 8.0,

Smti Kamala Debbarna,W /o (L)
Kartik Debbarma,Ex-Gr-
D,Divl. Office,Agartala

(©Q)

BA GDS

(OC)

Cl-vill

(ST)

apsTTTT

A gartala

‘Agartaia

| Agartaia

Smti Tulsi Roy,W /o (1)) Cl-VIII GDSs
Manoranjan Roy,Ex-

APABBCO),Agartala H.0.

(OC)

Agartala -

Smti Gopa Nandy,D/o (L) Hiralal
Nandi,Ex-BPM,Krislmanagar B.O.

Higher GDS
Secondary(

FFailed)

(0Q)

Agartala
(Provisionally

Approved).

L. All pre-appointinent formalitics
authorities.

- Bach appointing authorily will

required and verify them properly to cusure cligibility

application in Divisional Officc.

should bc gone through by cach appointing

pleasc obtain original certerficates/ document
of the candidates.

. Candidates way be absorbed ag per serial based on the datcs of receipt of their

4. The datc of absorption of the candidalcs may be communicated to C.0. in due
course.
SH
(B.R.Haldet)
AsstiDircctor(Stadl)
For Chief Postmastcr Gceneral,

N.E.Circle,Shillong-1.

Copy to:

1-5) The D.P.S.,ltanagar/ Imphal/ Aizawl/ Agartala/ Kohima,
6-7) The SSPOs,Shillong/ SPOs,Dharmanagar.

8) The Candidates concerned.

9) The Respective Files.

FFor Chicf Posufiaster General,
N.E.Circle,Shillong -1.
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v - VPR LIAILIL VL A ¢
| Officé of the Inspector of Post Oftices
_Agartala (East) Sub Division : Agartala - 799 001..
No. A-2/Barjala/GDSMD | .  Paied at Agariala, the 15)"’ July, 2003

To- >
Smt GOpa‘Nandi':%Dé‘.}), ‘

D/O Late Hirajat Nandi, :

Bhati Abhoybagar (West),

P.O. — Agfartala, : ¢ «

‘

Sub:  Appointment as GDSMD, Barjala EDSC i account wili Agartala H.O. "on
compassionate gronnd in refaxation o normal recruitment rules.

In pursuance of the Director Postal Services, Agartala letter No.A-62/Pt.11
Dtd.10.07.03, you are hereby provisionally uppointed as Graniu Dak Sebak Mail Deliverer
of Barjala ENSO in a/e with Agartala 1 Q. sgatast e cxisthing vavani post of GDSMD on
compassionate ground in ratecition of formul setruitine dilvs win linediate ciloet n the

TRCA Rs.1375-25-2325/-. -

You are hetkby-asked to: join in: the said post after furnishing the requisite
amount of security and subm the following documents in Juplicale v this office before
taking over the charge of GDSMI Barjala. '

- Attestation form,

Decldratipn form. *

Desctigitive particulars

Health cartificate. o ‘

. Chardloter, cestificates from two Gazetted Officers.

n respect of Fer No.1 1o 4, blank forms in duplicate arc enclosed. -

Lo 7 pesapiert date mryeand el |
b Yy e one A ' L
R A SDIPOS, .

[ A ' ' ‘ Agartala (E) Sub Division, |
T Agartala ~ 799 001. .

S S

EY it

Encls : As stated.

Copy to: / L ,
Y 'The Director; Pogtal Services, Agantala w.rt. Divnl. Oflice, Agartala letter
No.A-62/PLH DY.10.07.03. - ‘
The Postmaster, Agartala’H1.0. for information and necessary action. .
The SPM, Rdmnagar for information. '
The GDSSPM, Barjala for information and necessary action.
The P/F of the official. :
)

Spare. g - MQ
. o : gox
‘ ; : e ’
R o "3131*-“& ¥t ot
S ' Agartala (E) Su Division,
Agartala —79% 001.

LR
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